CENMTRAL ADMIMISTRATIVE TRIBUNAL
FRINCIPAL BENCH
HEW DELHI

Naw Dalhl this the 25th day of January,z2001.

]

3le Smt.Lakshnil Swaminathan,¥ice Chairman(l)
ble Shri Govindan Q,Tdmpl,Mwmbur(A)

6
o

Shiri Sheonandan Frasad,

3750 ShoGyan Frasad,

working as Plumbei,

in the Central Road Research
Institute(C.3.I.R}  Maintenance OffFice,
Maharanl Bagh,MNaw Delhi.

(None for the applicant)

VERSUS

1.Council of Scientific and
Industrial Ressarch,Anusandhan Bhawan,
Rafi Marg, New Delhi th wough the
Joint Secretary (Admn.)

Z2.Director,
Central Road Resea rch Inst
FLOOCLR.R.UIDelhi-Ha
M Delhi. Respondsnts

(By Advocats Sh.V.K.Rao,learned sounsal
through proxy counsel Ms.Anuradha

Privadarshini )
0 RD E R (ORAL)

Hon’ble Smt.lLakshmi Swaminathan.Vice Chairman(J)

In this application the applicant has impugne

the respondents order dated 10. 11.199%, whic is In

reply to his represantation.

2. AE none has appeared for  the applicant
@ven on the second call, we have perused the documents
N recordes  and heard learned proxy counsel  for  the
respondents.  This case has been listed at Serial No.é
uinder egular matters and if the applicant wanted to
e hesard he should have besn prasent . It is  Furthar

noticed that sven on thes previous date when the case

was listed onh 3J.1.2001

u
-
-

3
-t
iy

ad dppearad.

P




Na¥ =

N

prowy counsel for

N anotng casna

=5
et
it
oy
Joty
ot
R
&
C
oY
iy
]
=3

Shahbudin Khan Vs.CRRI {(0Aa 25/2000) againgt the same

aer dated 16.11.2000. We note that in the impugned
Girder  dated 10.11.19%9% reasons have bssn given by the

raspondents  as to how the assessment of the Ay scale

ogen  appointed on  regular vacancy of  Work Charged
Mlumber in  accordance with the rules and he should
nave  been  given the benefit of the services in that
capacity. We note from  the reply filed by  the
pondents  that they have given the benefit of

counting the past se
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accordance  with the relevant rules and instructions.

We  Furthsr note  from the subm
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learnsd proxy  counsel for the re espondants that in a

similar  case the claim of the applicant has not been

agreed  to and perhaps that is the FEASGN WY none nas
i ) Loled

bean  appsaring for the applicant on thkx @4&@&& dates

Wheint the caze has besn listed for nearing.

facts and circumstances of

smissad as we do not  Find
in the impugned order
as to costs.

i

(Smt.Lakshmi Swaminathan)
Vice Chairman(J)




